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aafTRAL admmstrativetribtojal
PSINaPAL BENCH

NEW DELHI

OAKO. 2991/2004

Hiis the 16^ day ofDecembeir, 2004

q-BLEMR. JUSTICE MAKHAN, VICE CHAIRMAN (J)HON

Sh. B.P.Mahaur
S/o Late Ved Rain Maiiaur
R/o C-7/202, Sector-8,Rohini,
Delhi-110085.

(By Advocate: Sh. D.R.Gupta)

Union ofIndia tljrough

Vei-sus

1 Lt. Governor, Delhi
Through: Chief Secretaiy,
Govt. ofNCT of Delhi
Delhi Secretari^, IP.Estate,
New Delhi-110002.

2 ThePrincipal Secretary,
Land &Building Department
Govt. ofNCT of Delhi
B-Block, VikasBhawan,
New Delhi-110002.

OBMJXSALI

By Hon'ble IVfr. Justice M-A-Khan, Vice CiainuMi (J)

Applicant has filed this application for quasUng inaction or, decision ofthe
.^spondents for p^ment of le..e encashment amount and reflxalion tor his
pension in acordanc^ith the rules. Counsel for applicant sutaitted that phe
relief No.S (u) ha. not been properly worded as' adirection should have been
prayed for directing the, respondents to pay the leave encashn^ent amount.
Anyhow counsel for applciont has submitted that this .OA may be treated as-
representation to the respondents for granting the reliefprayed for.

2. Having r^ard to the facts stated in the application and the submissions
madeattheBar. Iam of to considered view that this case maybe dkfose^ff^^.A, ^
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this stag. »e„ without issuing fonnal notice on tl.a respondents by giving
fcdion to tha respondents to consider the representation made by the applicant
and decide iipon it by areasoned and speaking order.
3. Accordingly, tl.e OA filed by the applicant shall be treated as a
representation fded by B.e applicant beto .he respondents and the re^ondents

™.hin aperiod of .wo .ontofrom 4e date on ^ich the copy of the order and
the .copy of .he OA, vAich is tre^ad as arepresen.^on, is satved on .ha
respondents.

3. Counsel for applicant undertakes to serve acopy of the order of this
Tribunal and copy of the OA on the respondents .vithin 15 days. WiAtheabo^e
direction, OA stmds disposed off. DastL
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(M.A. KHAN)
Vice Chaiman (J)


